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Fencing work along Rajasthan Border

291. SHRI GHUFRAN AZAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the International border
with Pakistan along Rajasthan will be
sealed by wire fencing;

(b) if so, whether the infiltration
activities along Rajasthan border is
causing seriousness;

(c) whether the BSF posted at
Rajasthan border have failed to curb
such infiltration; and

(d) if so, by when the work of fencing
the border along Rajasthan is likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SYED SIBTEY RAZI): (a) Yes, Sir.
Efforts are being made to seal all the
fenceable areas on the Indo-Pak border
along Rajasthan by barbed wire.

(b) and (c) With the sealing of Punjab
border and parts of Rajasthan border,
the infiltration activities along the
remaining Rajasthan border had
increased. However, with increased
efforts the BSF has been adequately
successful in checking infiltration and
infiltrators, as per the table given below,
have been apprehended by the BSF in
the last 3 years on Rajasthan border:

[29 NOV. 1995]

Year Infiltrators
apprehended
1992 3816
1993 4405
1994 3255

(d) Out of a total of 1035 Kms Indo-
Pak border in Rajasthan, fencing/flood
lighting for an extent of 334 Kms. in
Ganganagar and Bikaner Sectors has
been completed. Fencing/flood lighting
for 387 Kms in Jaisalmer and Barmer
sectors is under execution and is
scheduled to be completed by June 1996.
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Additionally, fencing/flood lighting for
165 Kms in Jaisalmer district has also
been sanctioned and is scheduled for
completion in 1996-97.

Implications of General Agreement
on Bosnia Herzegovina

292. SHRI JAGMOHAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have assessed
the long-term implications of their
decision to welcome the Geneva
Agreement of September 8, 1995 on
Bosnia-Herzegovina; and

(b) whether this decision is likely to
cause embarrassment to India in regard
to its stand on Kashmir, and if so, what
measures ~ or  moves are  being
contemplated to offset the likely
damage?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED): (a)
Yes Sir, The statement made by the
Government of India welcoming the
Geneva Agreement of Septemter 8, 1995
on Bosnia-Herzegovina, was made after
full assessment of all implications.

(b) Kashmir is an integral part of
India and the situation with regard to

Bosnia-Herzegovina is completely
different from that with regard to
Kashmir. Representatives of all the

parties in  Bosnia-Herzegovina have
accepted international mediation. The
statement of the Government of India is
not likely to cause any embarrassment.
The issue of measures and moves being
contemplated to offset the likely
damage, does not arise.
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of the subscribers of such telephones;

(c) the dates on which these telephones
remained dead and dates from which
these telephones were set right; and

(d) whether remission in the rent in
such cases were allowed; if so, the details
thereof in each case?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATION
(SHRI SUKH RAM): (a) Nil.

(b) to (d) Question does not arise.
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